FORM - A
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process forCorporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF (FOXDOM TECHNOLOGIES PVT LTD)

Relevant Particulars

1. Name of Corporate Debtor Foxdom Technologies Pvt Ltd.
2. Date of Incorporation of Corporate Debtor April 26,2019
3. Authority under which Corporate Debtor is Registrar of Companies — DELHI
Incorporated / Registered
4. Corporate Identity Number / Limited Liabilit
Identification Number of Corporate Debtor ’| U72900DL2019PTC349201
5. Address of the Registered Office and Registered Address: RZ - 81, F/F, Indra Park, Uttam
PrincipalOffice (If Any) of Corporate Debtor Nagar Delhi West Delhi DL 110059
6. Insolvency Commencement date in February 8, 2023 the date of receipt of Order by IRP
respect of Corporate Debtor (Hon’ble NCLT Delhi order dated February 3,2023)
7 Estimated Date of closure of Insolvency| August 7, 2023 being 180" day from insolvency
Resolution Process commencement date.
8 Nameand Registration Number of The Interim| Name:SHAILENDRA SINGH
Resolution Professional Reg. No.: IBBI/IPA-002/1P-N00471/2017-2018/11372
9. Address and e-mailof theinterim resolution | Registered Address: 12" Floor, 1201A-C, Ashoka
professional, as registered with Board. Estate, Barakhamba Road, Connaught Place, New Delhi,
110001
E-mail:shailendralaw@gmail.com
10 Address and e-mail to be used for correspondence | J-16, 2™ Floor, Jangpura Extension, New Delhi-110014
with the interim resolution professional E-mail:cirp.foxdomtech@gmail.com
1. Last date for submission of claims February22, 2023, being 14" day from the date of receipt
of the Hon’ble NCLT order by IRP)
12. Classes of creditors,if any, under clause (b) of | Not applicable as per information available with IRP.
sub-section (6A) of Section 21, as ascertained by
the interim resolution professional
13. Names of Insolvency Professionals indentified to | Not applicable as per information available with IRP.
act as Authorised Representative of creditors in a
class (The Names for each class)
14. (a) Relevant Forms and (a) Web link for downloading claim
(b) Details of authorized representatives are | forms:www.ibbi.gov.in/downloadform.html
available at: (b) Not applicable as per information available with IRP

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has ordered the
commencement of Corporate Insolvency Resolution Process of Foxdom Technologies Pvt Ltd. (as per order Foxdom
Technology Pvt. Ltd) vide order No. CP NolB-102(ND)/2022dated February 3, 2023, (date of receipt of Order by IRP
is February 8, 2023).

The creditors of Foxdom Technologies Pvt Ltd. are hereby called upon to submit a proof of their claims on or before
February 22, 2023 to the Interim Resolution Professional at the address mentioned against item 10.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016. The proof of claims is to be
submitted by way of following specified forms: -

Form B - for claims by Operational Creditors except Workmen and

Employees

Form C - for claims by Financial Creditors

Form D - for claims by workmen and Employees

Form E - for claims by Authorized Representatives of Workmen and Employees

Form F - for claims by Creditors other than Financial Creditors and Operational Creditors

In order to get a copy of the Form, you may download the abovementioned Forms from the website of www.ibbi.gov.in.

The Financial Creditors shall submit their proof of claims by electronic means only. The Operational Creditors,
including Workmen and Employees, may submit their proof of claims in person, by post or electronic means.

o

Submission of false or misleading proofs of claim shall attract penalties.

Date: February 10, 2023 }

Place: New Delhi
Advocate & Insolvency Professional

(Interim Resolution Professional)
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